THE C.v, RAMAN GLOBAL UNIVERSITY, ODISHA
(AMENDMENT) BILL, 2022

Year of the Republic of India as fo

1. (1) This Act may be called the C.
(Amendment) Act, 2022.

llows:—
Short title ang

Commencement

V. Raman Globa| University, Odisha

(2) It shall come into force on s

notification, appoint.

Amendmentof o Inthe C.v. Raman Global Unive
Section 6.

rsity, Odisha Act, 2019 (hereinafter referred to as  OdishaAct
the principal Act), in section 6, clau

10f 2020,
ses (h) and (1) shal| be omitteqd.

Amendmentof 3. In the principal Act, in section 8, afte
Section 8.

o inserted, namely: -



amendmentof 4. In the principal Act, in section 9, for clause (a), the following clauses shall be
secten® substituted, namely: -

“(a) to establish off-campus centers and study centers, as are in the opinion
of the University, necessary for the furtherance of its objects in conformity
with the provisions of the University Grants Commission (Establishment of
and Maintenance of Standards in Private Universities) Regulations, 2003 or

any other provision as may be applicable for it from time to time;”

“(a-1) to offer continuing and distance education programmes as per norms of
the concerned regulatory body;”
amendmentof 5. In the principal Act, in section 23, in sub-section (1), after clause (), the following
s clause shall be inserted, namely: -
“(f) two officers of the University nominated by the President.”
Amendment of 6. In the principal Act, in section 28, for clause (k), the following clause shall be
S substituted, namely: -
“(k) the fee chargeable from students for various COUrses 6f studies;”
Amendment of 7. In the principal Act, in section 31, for clause (). the following clause shall be
i substituted, riamely: -
“(g) the fee to be charged for examinations for Degrees, Certificates and other
academic distinctions of the University including the revision thereof,”
g;n;lr;dnrr;:nt of 8. In the principal Act, in section 34, for sub-section (1), the following sub-section shall
be substituted, namely: -
“(1) The admission procedure shall be in accordance with the norms and
guidelines prescribed by the Regulatory Bodies, depending on the course in
which students seek admission.”
amengmentof 9. In the principal Act, in section 35, for sub-section (1), the following sub-section shall

Section 35.
be substituted, namely: -

“(1) The University may, from time to time, prepare its fee structure in

accordance with the norms and guidelines prescribed by the Regulatory

Bodies depending on the course to which the students seek admission.”



STATEMENT OF OBJECTS AND REASONS

the students of the Country and abroaq
The State Government of Odisha enacted 3 law for converting the C.\/. Raman

(a) The University shal| offer continuing and distance education
(b)  The admission procedure shall be in accordance with the norms

on the course in which students seek admission.
(c) The University shall, from time to time, Prepare its fee structure in




The C.V. Raman Global University, Odisha (Amendment) Bill, 2022 seeks to
provide uniformity of legislation among all private universities of the State for
the above purpose and matters connected therewith or incidental there to by

an Act of the State Legislature.

PRITIRANJAN GHARAI
Member-in-Charge



ANNEXURE

[Extract from the C.V.Raman Global University, Odisha, 2018 (O.A.1of 2020)]

1. X X X X X X

Undertaking ¢ (h) that the University shall accept minimum fifty percent of its students for technical or professional courseg
coming under Odisha Professional Educational Institutions (Regulation of Admission and Fixation of Fee) Act,
2007 through Odisha Joint Entrance Examination Counseling and priority shall be given to the students of Odisha
while filling up of seats;

() that it shall not offer any Programme in distance mode or it shall not impart education through
Distance Education System.

X X X X X X

Objectsofthe 8, The Objects of the University shall be, -
University.
(@) to disseminate and advance knowledge by providing academic ang research facilities in such branches
of learning which include Engineering and Technology (Including Marine Engineering), Medical Science
(including Nursing and Pharmacy), Architecture, Art ang Design, Education, Physical and Biological
Science, Humanity and Social Science, Management | Law, Vocationa Education and Training, Skill
Education ang Training angd Subject to the approval of the State Government in any other field of

X X X X X X
Powersofthe g Subject to other provisions of this Act, the Statutes or Rules made thereunder or any other relevant laws for

University. the time being in force, the University shall have the following powers, namely;

University, necessary for the furtherance of its objects in conformity with the provision of the University
Grants Commission (Establishment  of and Maintenance of Standards in Private Universities)
Regulations, 2003;

X X X X X X
The Managing 93, (h % b X X X X
Committee

(e) three Deans nominated by the Vice-Chancellor:

X X X X & X




Statutes.

Rules.

Admission.

Fee Structures

28. (k) the fee chargeable from students for various courses of studies subject to the norms, guidelines or law for
the time being in force, made Dy the Regulatory Bodies or the State Government depending on the course in
which the students seek admission; '

X X X X X X

31. (g) the fee to be charged for examinations for Degrees, Certificates and other academic distinctions of the
University subject to the norms, guidelines or law for the time being in force, made by the Regulatory Bodies or
the State Government depending on the course in which the students appear the examination;

X X X X X X

34. (1) Subject to the provisions of clause (h) of section 6 and the provisions of the Odisha Professional
Educational Institutions (Regulation of Admission and Fixation.of Fee) Act, 2007 regulating admission to all
courses offered by the University shall be done strictly from All India Examinations on merit basis and in
accordance with the norms and guidelines prescribed by the Regulatory Bodies or the UGC as the case may be
depending on the course in which students seek admission.

X X X X : X X
35, (1) The University may, from time to time, prepare its fees structure in accordance with the norms and

guidelines prescribed by the Regulatory Bodies depending on the course in which the students seek admission,
subject to adherence to the fee control regulations of the State Government as applicable to Universities.



